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Goutam Bhaduri, J

1. Heard.

2. The grievance of the petitioner is that by the impugned order dated 01.10.2019 the

petitioner has been transferred from Government Middle School

Mudpar, Block Nawagarh, District Bemetara to Government Middle School, Chhuhi, Block

Bodla, District Kabirdham.

3. Contention of the petitioner is that the petitioner is the single teacher posted at the

present place of posting and the if the petitioner is transferred

then the school would be left without any teacher and it would be against the right to

education policy to maintain the ratio of the government teacher.

4. Perusal of the documents would show that the letter has been issued by the Block

co-ordinator that the petitioner is the only single teacher working

the school. Considering the fact that if the petitioner is transferred then the school would

be left without any teacher taking into the said fact, it is



directed that the petitioner shall make afresh representation before the concerned

respondent in this regard within a period of two weeks from today

and the said respondent in turn shall consider and decide the same in accordance with

the transfer policy at the earliest preferably within a further

period of 45 days. Till the representation of the petitioner is decided, if the transfer order

is not carried out, the effect and operation of the order dated

01.10.2019 shall remain stayed so far as the petitioner is concerned.

5. With the aforesaid observation, the writ petition stands disposed of.
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